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CCl^TRAL ADMIWISTEATIYE IMBUWAL
, ADDITIONAL BENCH,

23-A, Thornhill Road, Allahabad-2 1 1C01

Registration No. 6  ^  of 1983  C *^3

APPLICANT (s) .....

RESPONDENT(s) „ U /!« v k ':« r ....__

Particulars to be examined Endorsement as to result of Examination

1. Is the appeal competent ?

2. (a) is the application in the prescribed form ?

 ̂(b) Is the application in paper book form ? 'V '

(c) Have six complete seto of the application , W

been filed ? '
ft. i»  ̂II. "iv *»"- i/v*- 3 E i-V  I

3. (a) Is the appeal m time ?. X o i

(b) If not, by how many days it is beyond
tim e? ^

(c) Has sufficient case for not making the 
application in time, been filed ? y.

4. Has the document , of authorisation/Vakalat- 
nama been filed ?

I
5. Is the application accompanied by B. D /Postal- ^  

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)
against which the application is made been ^
filed ?

7. (a) Have the copies of the documents/relied ,vyt,
upon by the applicant and mentioned in 
the application, been filed ?

(b) Have the documents referred to in (a) Cs>'>wvfJ?
above duly attested by a Gazetted Officer 
and numbefd accordingly ?



( 2 )

Particulars to be Examined Endorsement as to result of ExaminatioP'

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index of documents been filed and 
paging done properly ?

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending
before any Court of law or any other Bench of 
Tribunal ? ' .

11. Are the application/duplicate copy/spare cop­
ies signed ?

12. Are extra copies of the application with Ann-
exures filed ?

(a) Identical with the origninal ?

(b) Defective ?

^ (c) Wanting in Annxures

Nos...................... /Pages Nos..............?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

15 Do the names of the parties stated in the 
copies tally with those indicated in the appli­
cation ?

16. Are the translations certified to be true or
supported by an Affidavit affirming that they 
are true ? . 1

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of the 
paper ?

18. Have the particulars f«r interim order prayed 
for indicated with reasons ?

r\o

<r̂ v-i~6V*v

19, Whether all the remedies have been exhaused.

Private S^cieui / 

Gentrai Administ<auvc Ti'ibunal
ALLÂ .iABAt*
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IN THE c e n t r a l  ADf'l JN BTRAT IUE TRIBUNAL 

A L L  A H A B A D

O .A . No. 64

DATE OF d e c is io n  

Smt. :im ju Petitioner

L

..S±;xi A*B...Fand^OY.,,____ _

Uersus

^Advocate for the Petitibner(s)

U nicn of India und ors Respondent

_______ Advocate for the Reapcind8nt(s)

CORAM I j

il

The Hon’ble N r ,Justice U.C« Srivastava, V .C .  ,
'II)
■i

The Hon*ble Mr. A . B ,  G o r t h i ,  A .?/.. ;

1» Whether Reportsrs of local papers may be-^allowed
ij

to see ths judgment 7

f
2 . To ’be referred to the Reporter or not ? !

;i
3 ,  ' IJhather their Lordships wish to see theifair .copy

‘ J

of the Judgment ?

A. Whether to be ciroutated to all other B'enches ?

Ghanshvam/



A

CEN TRAL ADMIN IS THAT IVE T RIBUMAL

ALIi^ABAD BENCH,CIRCUIT BENCH, UXIKNaV.

# • « •

Registration O.A. No. 64 of 1989(L)

Smt. Ivtenju Lata . . .  Applicant

vs .

Union of India and others .. Respondents 

Hon'ble Justice U.C. Srivastava, V.C.

Hon^ble Mr A .B. Gorthi. A.M.________

, (By Hon’ble Mr A.B, Gorthi, A.M.)

This application under section 19 of the 

Administrative Tribunals Act 1985, has been preferred 

by Smt. Man ju. Lata for determination of a seniority 

on the post of Librarian and consideration for 

promotion to the post of Transmission Executive 

with retrospective effect.

^  2. The applicant joined the All India Radio,

Lucknav as a Librarian and has since been promoted 

to the post of Transmission Executive. She had 

earlier approached this Tribunal for the determination 

of her seniority vide O.A. No. 13 of 1988(L) 

decided by this Tribunal on 2-5-1988. The relevant 

portion of the judgment in O.A. No.13 of 1988(L) 

is reproduced belcvj:

” The claim for seniority was rejected as early 

as 3-12-1981. No further represent at ic«n was 

made so far as seniority was concerned. The 

question of seniority thus became final in 

1981. That was long before the Tribunal was 

established and much more than three years 

prior to the constitutim of the Tribunal.

Only when another Librarian, who according to 

the applicant, was junior to h4m, was promoted 

she made a representation on 20-4-1985. As 

the seniority list had become final by an order 

of 3-12-1981, this Tribunal has no jurisdiction 

to her grievance in this regard.



2. So long as the grievance of the applicant, 

with reference to her seniority cannot be 

entertained, the claim of the applicant for 

promotion does not seem to have any merit.

Apart from the above, the question of promoticn 

is said to be under consideration of the conpe- 

tent authority upcn the representation of the 

applicant. Nothing said herein will stand in 

the way of the applicant moving the Tribunal 

later if her representation is rejected.

3. In this view of the matter, the application 

is accordingly dismissed.

3d/- Sd/-
Vice Chairman 

2nd m y , 19S8.
Cha irman

3. The question of her promotion has obviously 

been resolved with her promotion to the post of

Transmission Executive, The grievance relating to
•t-

her seniority persists#^ this question of seniority, 

this Tribunal having already prcnounced the Judgment, 

there is, in our view.no scope for the applicant to 

agitate the same issue orice again before us. This 

is a case v,?here the principle of ’res judicata ’ 

squarely applies.

4. The application is , therefore, dismissed without 

any order as to costs.

MEMBER (M

(sns)

K1ay>o , 1991.

VICE c m im m

\ f
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IN IKE CENTRAL ADMIRISBRATIVE TRIBUNAL

ADDIKONAL BMCH AT ^

Cage No, of 1989 C J ^

BBIWOT

Smt. Manja Lata Applicant

And

Union of India and others o. . Respondents

1

/

APPLIG.AHON UNDER SEC 19 6F THE: 
ADMlNIoTRA-TEvE THtBUgALS ACT. IQRK

^  Fop use in triLbanals o f f i c e ;

^  Date o f  f l l i n g - ^ i . E f ^ ,
/ V  I OR U-»--r'ruL̂ No-'2>.̂  ViaAt-

date 0 f  receipt -
P  ' 4 /  ^  A i J  ^

V .  ^

V y  (A ^ ^^0vJ?egl stra tlon no, -. A

Signature of the 
p . i

■ y \



IN Ti'E HON' ’L-E GMTRiiL ADmINISTBAIIVE TELHJHAL 

CIiguiT BMCh AT CUCKNOW

O.A. No. of 1989 (31)

BEffWEM

Smt. Man^u Lata ...Applicant

and

Union o f  India &  others . . .  Bespondents

I N D E X

^ 9* 1, Memo of appeal

f  uPe .No^i V
Copy of extract of seniority 15s t a o

dated 1,7.1981
'■o.

~A

I 3, Ann 63? u re No^ 2

Copy of appilcetion/representatloQ 
dated 23.9.1981.

4. Annexure No. 3
Copy of response dated 14th Oct. 1981 5 ^ 2 3

•5. Annexure No .4
Copy Of representation dt. 17.10.81

6. Annexu re No. 5
Cojy of aDpointeent order of respondent 
No. 5 dated 22.6.1986

7. Anne^^ure No. 6
C“opy of orier daued 15.12.1968 to ir^Tj

u responc'ent no, 5 to look after the ‘ '
woi4i: of Librarian adhocly,

8 . Annexure N o .7
Copy of reply dated 20th Oct. 1981. 3 %

9 . Annexure No. 8
Siopy 01 reply dated 22.10.1981

10. Annexure No . 9
Copy of“ reply dated 10. xl, 1981

11. ^ nnexure No. 10
Copy of representation dt .28.11.81

12. Annexure_No^
Copy of rep:|.y dated 3.12.81 Ab 4-2»

Co^p~of~epj^sentatlon/appeal dt. 20.4.85
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14. Apnesture No. 13 / Jw- /
Co'py o?“dlrection Issued by respondent
no. 3 dated 13.8.1986.

15. InnexaPeJJo^
Copy of promotl&n order of respondent 
no. 7 dated 25.3.86 Issued by 
respondent no. 4

16. Annexuxe_NoU5
Copy of promotion order of 177 Transmission 
"Executives for ttie post of Programme Execu­
tive dated 28th August, 1987 Issued by ^  
respondent no. 2 .  5 3

<.-4 -  S " 7
17. AnnataxelaOS

Copy of reminder dt. 18,9.1987

18o Annexure No i7
<Topy of'b rder dated 2,5,1988 passed by 
this Hon* ble tribunal In 0 ,4 ,-Jo. 1 3 /1 9 8 8 ^  ^

19. Annexure N0 .1 8  ^ , i z'
Copy of reminder dt. 11.9.1988 A o  B Z .

20. Annesax-e Ho. 19
Copy of promotion order of the petitioner 
on the post of ffransmtafiS^xecutlve / o  ^  
d t. 5 .9 .1988„ ^

21. Annexure Ho. 20 
Copy of rejection order of pending appeal
dated 24.11.1988

22e Bank Draft Ho.

\ C\
for Hs

23, VaKaltnama

a t .

G s , -

Place:Lucknow 

Daoed:

Raju/-
Through,

(R.:5.Pandey) 
Advocate, 

Counsel for the applicant, 
618-Jawaha r Bhawan ,L u d&nov,
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IN THE CMTRAL ADMNISTRA!H1/E TRIBDNAL 

CIBGUIT BRTGH LUCKNOW

O.A. No. of 1989 (L)

District: -Luckno\̂

BETWBEjV

Smt. Manju Lata,
Aged about 37 years,
W/D Sri B.D,Tewarl,
RO  A.iiig/i^indlra Nagar,
Lucknow,

. . .  Applicant

AND

> 1, Union of In d a  through Secretary to Govt,
Ministry of Infbrmatlon and Broadcasting, 

V Central Secretariat, New Delhi,

2, Directo rGencral,
Allindla Radio,
Akas Vanl Bhawan,
Parliamentary Street,
New Delhi,

3, Station Director,
All India Radlon,
18-Vldhan Sabha Marg,

Y Lucknow,

4. Station Director,
Door Darshan Kendra, 
24-Ashok MargQhauraha, 
Lucknow.

^  Spl n,C,3.anwal,
Programme E3?ecutive,

^  \ All India Radio,
Almo ra(U ,P.),

tK Naresh Kumar,
■ Transmission Executive,

a G/0 Dlpedbr^eneral,
All India Radio,
Akash Vanl Bhawan, 
Parllmentary Street,
New Delhi,

7. Kip, Suman Saxena,
—  Floor Manager,

Door Darshan Kendra,
24-ishok Marg Chauraha, 
Lucknow,

, , ,  Respondents



AFPLICATEON under section 19 OF Tfil 
m a m s ^ M T i m  trebunals agt^

DETAILS OF APKLICATimi._

1- PARHCULARS OF APPLICANT:-

(I) Name of the a-.pltcant:- 3mt, Man^u Lata

(13D Name of Husband:- Spi B.D.Tewari

OlDDfislgaatlon and office Transmission Ixecutlw
In which employed:- A n  India Radio

L u c k n o w ^

Address!- 18-Vldhan Sabfea Marg,

y  Lucknow,

1 (v) Address for service All India Radio,
of all notlcess- 18-Vldban Sabba Marg,

Lucfcnov,

2- PARHCULABS OF 1HJS RSSPONDMTS:-

(1) Name/deslgnatlon of the respondents:- 

(a) Secretary, Govt, of India, Ministry of 

Inftiimatlon and Broadcasting,

' p  (b) Director General, All India Radio,

^  " (c) Station Director, A n  India Radio,

(d) StatlonDlrector, Door Darshan Kendra,

\ Lucknow.

( 8)

(e) Sri H,c,Sanwal, Pro gramme Executive

( f) Sri Naresh Kamar, Transmission Executive

(g) Km, Suman Saxena, Floor Manager,

Door Dapshan Kendra, Lucknow,

(11)Office Address of the respondents:- As above 

(lfi.)Address for service of all notlces:-As above,



>T

c

( 3)

3o PARTICULAR OF Ttm ORDER AGAINST WHICH 
APPLICATKH Is MADE:-

The application on behalf of the 

applicant Is being preferred in nature of 

direction for det^rmtetlon of seniority on 

the post of Librarian and consideration of prom­

otion with retrospective effect on the post of 

transmission Executive . The matter is related 

vltb service condition of the applicant as her 

y representation for the same has been rejected by

^  Opposite Party No, 2 and comrianiceted vide order
T

dated 24,11,1988 by Opnosite Party No, 3 (Annex-^),

4- Jurlsdlcticn of the Tribunals-

The applicant further declares that 

being a central Govt, employee and serving under 

the Station Director, A n  India Radio Lucknow 

: 3  which is within the jurisdiction of this Hon'ble

tribunal.

5- LIMMTiON:-

The apDllcant further declares that 

the application Is within limitation prescribed 

In Section 21 of the Administrative Tribunals 

Act, 1985 vide rejectl5>n order dated 24 ,11,1^88 

(Annexure Nq , 20),

6- FACTS OF TfclE CASE;-

The fe^ts o f the case are given belows-

(i) That the applicant possesses the degree



/
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y

^ 4

W
( 4 )

of B.Sc, and B.L.Sc. vfas Initially appointed 

as Librarian under respondent no, 3 against a 

clear and substantive vacancy in the year 

1974 and she joined on 16ol0o3974o

(il) That on 1 ,7 .81 the repondent ng, 3 

prepared a combined seniority list of Programme 

Secretaries/^tudio-Sxecutives/Hbrarians and 

Senior Librarians working In the offices of 

Door Darshan Kendras and 4ll India Radb in 

U .P. Though this seniority list was not 

 ̂ circulated and the apDllcant any hov? came to

know in the month of September^ 1981 that her 

name has been placed at S3, No. 8 by slewing 

all the details which Is distributed.

ill . That it would further pertinent to

mention tti&t respondent no. 6&7 have been placed 

at si, no. 4(Sc5 respectively in the aforesaid 

seniority list prepared on 1.7,1981 who are 

much junior-than the applicant meaning thereby 

th^t seniority list was wrongly prepared,

Iv, That it  is further stated that the

respondent no. 6 was appointed on tiie post of 

LiberaiAan on 2.6.1975 wlaere as the respondsnt

^7-% no, 7 also in similar situation was appointed

on same post on 25,11,1975 and both the respondents 

i.e,6®7 were regularised from the date of their 

initial joining, while in the case of the applicant 

the date of regularlsatlon was made w ,e ,f . 29.10o76 

in (Uscrlmlmtory treatment . A photostat copy of

the 63!tract of Seniority list dated 1 .7 .81  Is annexec



bfir=with as M E jOJHE Ho  ̂i tc this application.

a.- already narrated In thr above 

peragr phof the application after the knowledge 

the applicant made a representation to respondent 

no. 3 after showing all th<- details and factual 

position. The applicant further made a request by 

virtue of her appiication/repr?^sentatlon dated 23, 9 . 

1981 that her seniority shall be determined from 

the date of joining in view of the length of service 

and also regularlsatlon be made from the date when 

the applicant on dated 16,10,74 had submitted her 

j'oinlng ©Bport and continuously worked on the post 

in question. A photostat eopy of the application/ 

representation dated 23.9.1981 is anexed herewt th 

as No. 2 to this application,

vl. That in view of the application made

by applicant dated 23.9.1981 the then Administrative 

Officer on behalf of respondent no. 3 on dated 

14th October, 1981 made a response to applicant 

in which tfee reason has been assigned that ”no 

benefit of adhoc services for the purposes of

( 5)

p  seniorit- is granted. Her appointment on regular

basis vj.e.f. 29,10,1976 was made when the r§gular 

librarian Sri H.C.Sanwal (Respondent no,5) 

working as Transmission Executive on adhoc basis 

was regularised as Transmission Executlve w, e.f„ 

29,10,1976. She could not thereforep be appointed 

on regular basis prior to 29,10,1976”o By virtue 

of above, said responses made by respondent no.3,



- 4
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(6 )
I t  is crystal clear that the matter of the 

applicant has not been considered according to 

le^al requirement In determination of seniority 

A copy of the response dated 14th October, 1981 

given by the then Administrative Officer, on 

behalf of respondent no, 3 Is annexed herewith 

AMEiXpi^ No.3 to this application.

vll. That after reccing the reply dated

14th October, 1981 the applicant further preferred 

her application dated 17,10.1981 after 

narrating legal and factual posltioij. The 

applicant further stated that the appointment 

of Sri H.C.Sanwal was not made on the post of 

Llbrarlaa. The said Mr. Sanwal was not 

even liaving necessary qualification of 

Librarian heme by his promotion as alleged 

by Respondent no. 3 the post of applicant could 

not be affected adversely. The applicant was 

initially aopolnted against a clear and substan­

tive va ancy on the post of Librarian after having 

all the necessary qualification fbr the 

post. Hence the reply made by respondent no. 3 

vide Annexure No, 3 having no legal sanctity,

^  A photostat copy of the representation dated

17.3£), 1981 is also amexed herewith as 

ANHEXUKE N o .4 to this application.



vlll. That It  Is also necessary to make It

clear, ^eptainiog to appointment of Sri H,G,

Sanwal (Respondent no, 5) that said Spl Sanwal 

as stated was Initially appointed on 

the post o f Studlo-^xecutlve vide an order 

dated 22,7,1966 under respondent no, 3, 

Subsequently vide an order dated 15,12,1969 

said Sri H.C.Sanwal was ordered to look after 

the work of librarian on adhoc basis In different

>  cadre. Thus the status of Srl Sanwal cannot

 ̂ be treated lb r ttie post of a regular lilbrarlan,

and the applicant’ s seniority cannot be blrfupc- 

ated or damaged In view of the stand taken by ttie 

respondent no, 3 , A photostate copy of the 

appointment order dated 22,7,1966 pertaining to 

 ̂ Srl H .C .S^pw al, (Respondent no. 5 ) showing

the status In the deparfcnent, and further order 

dated 15,12,1969 by thlch said Srl Sanwal was 

ordered to look after the work of Librarian 

adhocly is annexed herewltti as AHN~̂ aJRB; N o .5&6

V '
to this application,

Ix, That the respondent no, 3 on dated

20th October, L981 gave a reply o«rer the 

representation of the applicant dated 17,10,1981 

^  I t  is surprising that Insplte to decide the

matter on merit the said authority under

( 7)

C prejudice intention threatened to applicant

\ restrained her legal right that ihe should

not raise unnecessary quarries. In this regard 

it is further stated ft at the repeated request



of the applicant for determination offer 

seniority keeping her self on correct place in 

seniority list has not been considered under 

malafide and prejufllce intention In discrimina­

tory treatement also In arbitrary manner, A photo 

stat copy of the reply dated 20th October, 1981 

Is annexed herewith ag AMEajRg No^7 to this 

application.

That in view of the reply dated 20th 

October, 1981 it has been allege.i by resppndent 

as regular employee against the post fallen 

vacant under Station Director, ^ 1  India Radio 

K tanpur and respondent no, 4 respectively. This 

reply of respondent no, 3  Is quite wrong while 

in fact the eojifire seniority In question is 

within the control of respondent no. 3 being 

Head of the offices of the State Capital Stations, 

The Station Director, All India Radig Kanpur 

and Station Director Itoor Darshan Kendra 

Lucknow both are enter linked under the control 

and command of respondent no. 3  being the Head 

of the State Capital Sfeitlon, Thus the conten­

tion of respoj^dent no. 3 Is not just and 

proper in detemining the seniority and 

regularlsatlon of the applicant on the post of 

Librarian from ttie date of joining as prayed 

repeatedly.

(8 )



(9 )

xl. That the applicant after receiving

the reply dated October 20, 3S81 further 

Invited tiie kind attention of respondoit 

no, 3 making her application dated 22,10,1981, 

In this application the applicant specifically 

narrated that the respondent no, 3 being head 

of the of fices of the State Capital Station, 

are malngalnlng the combined seniority as such 

her senbrity matter may be decided by said 

respondent no. 3 vlthln his Jurisdiction. A 

photostat copy of the reply dated 22,10,1981 

preferred by respndent no. 3 is also annexed 

herewith as AHNEaJRB I^o. Q to this applicatton.

T '

xil. That the matter of the applicant

has neither been decided according to law nor 

her prayer has been considered by respondent 

no. 3 under malaflde and prejudice intention.

The applicant as already stated made numberless 

requests to redress her grievance, ultimately 

the respondent no. 3 again on 10,11.1981 gave a 

negative reply and rejected the prayer of the 

applicant. I t  Is also very pertinent to mention 

ttiat tfee respondent no, 3 In the r6ply dated

10,11,1981 Infomlng the applicant that her 

matter has been reviewed. The applicant has no 

knowledge regarding -ttilg aspect that In 

which circumstances the matter of seniority 

has been revlwefi and the said respondent no, 3



r "

also gave a non speaking negative reply which 

is not sustainable in the eyes of law, A 

photostat cODy of tfee reply dated 10.11.1981 

is also annexed herewith as ANNESJHE No. a to 

this appiisation,

xiii. That as already staled in aforesaid 

paragraph of tlbis application that the reson- 

dent no. 3 became highly prejudice with the 

applicant and her representations have not been

'i decided according to law and natural justice*

The seniority of the. ap-iicant has also not been 

determined correctly.in the combined seniorl^tj: 

list dated 28.1.1981. The applicant further 

In due hope made a request by her application 

to respondent no. 3 making detail facts and 

reiterated her previous grievance what ever not 

redressed by the authorities insf)lte of making 

numberless requests, i  photostat copy of the 

representation dated 28,11,1981 Is also annexed 

herewith as MNEXQRE No. 10 to this application.

xiv. That the request dated 28.11.1981

was preferred by -fee applicant to respondent no,3 

at th^t time ttiis office was holding by 

one Sri Ammek Hanfl. The said Mr. Hanfl 

^  on dated 30th November, 1981 after seeing

the application of applicant used unparliamentary 

langaage very loudly and publicly wlfch resulted

(10)

A
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( 1 1 )

that on 1.12.1981 In surprising manner an expla­

nation yas also called from the applicant and 

the letter of explanation was Issued by 

Assistant Station Director on behalf of 

Eespondent no, 3,

x!?. That the applicant gutEiltted her reply

against idne explanation on dated 1.12,1981 and 

alleged the factual position regarding malaflde 

Intention to said Mp, Hanfl but the rep^y of 

explanation furnished by the applicant has not 

been considered and ultimately a warning dateS 

28,1.1982 was Issued against the applicant.

I t  Is further stated that prl4r to warning 

dated 28.1.1982 the said respondent no. 3 has 

rejected the apollcation dated 28.11.1981 

under aalaflde Intention by giving negative 

reply In view of a non speaking order. A 

photostat copy of the reply dated 3rd Decenber 

1981 is also annexed herewith as AMEXCTR5 B’o. 11 

to ISils aprllcatlon,

xvl. That ttie main grfe vance of the apjii-

cant to determine her seniority according to 

lengtii of service has not been decided or consi 

dered Insplte of making many repres'entation, 

ultimately the then respondent no. 3 under 

malaflde intention, several time thepeatened 

^  to the applicant also awarded warning In a

^ , fabricated manner in which he himself was

complslnant and wrongly acted as judge being
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vltness of tbe case inarbltr^py manaer after 

misusing his power.

xvli. That It wuld not out of place to 

mention ttiai; the respondent no. 3 vide an 

order dated 3rd December, 1981 (Annexu re-11) 

fully restricted to liie applicant not to mo\y e 

further on the point of her seniority, This 

act of the tfeBn respcnifent no. 3 ves deliberate 

denial of law, in vlolaiion of natural justice 

against rightful claim of Incumbent, Such type 

^ of arbltraryness further proves the mala fide

intention of Mr, Hanfl who was holding the 

po«̂ t of Station Director at thfit time. In regards 

the Ban over right of the applicant It is 

also stated that the matter of seniority Is 

a matter relating to recurring cause of action 

and an incumbent has a leeal right to determine 

his/her seniorl-cy by way of making legal approach 

at any tlm6 and in this respect the continuous 

representation has been made time to time.

(12)

xvlli. That the applicant repeatedly threatened 

by then the respndent no, 3 whlbh also resulted 

ttie cause of warning and she was much busy for 

knocking the doors and exhausting the remedy 

by way of making approach to higher authorities 

The main grlev^ce of the applicant is determin­

ation of her serforlty on actual place in 

seniority list of librarian.
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xlxp That In regards the seniority 

It Is necessary to narrate specifically that 

none of the seniority list has been circulated 

by the respondent no. 3 and the applicant was 

1b due hope that her seniority shall be fixed In 

correct way, many times she made verbal approaches 

to the authorities for circulation of correct 

seniority list but none took any response and 

the grievance of the applicant has not been 

redressed after much lapse of time, ultimately 

I in year 1985 the appllc^t made an approach

to the higher autbority against the or§er of 

Opposite Party No. 3 for redressing her grievance 

pertaining to correct seniority according to length 

of service rendered on the post of llberarlan 

without any single day break.

(13)

3C3I, That as already stated in aforesaid

para'^raph of this application, the applicant 

vide her appllcatlondated 20,4.1985 Invited 

■ttie kind attention of respondent no, 2 though 

proner channel. Under tSiis application tne 

humble ,applicant further made the same request 

to ©.nooslte Party No. 2 and after reiterating 

-her prevloDs request for obtaining the correct 

^  senloxity at serial no, 4 in gradafaion list

(Ann°-’D re No, 1) ,  The photostat copy of tfoe 

representation/application dated 20,4,1985 Is 

also annexed herewith as AHNEXuHB No. 12 tu this 

applic'^tion.
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(14)

xsl. That by virtue of length of merl-

toplews services the applicant has been 

promoted on tne post of Serfc Librarian in 

pay scale of Ss 380-640 ( now revised) and the 

applicant hai sabmitte§ her joining report 

on 22th September, 1986 on the said promoted 

post,

xxil. That the response of the representa­

tion/application dated 20.4,1985 for deteumins- 

tion of her seniority was pending before 

respondent no, 2, Ultimately the appliest 

came to know that Opposite Party No. 6&7 have 

been promoted further In discriminatory treat­

ment on the post of Transmission Sxecutiv^ and 

Floor Manager respectively. These posts are 

superior than the post of Senior Librarian 

having the pay scale of is 425-750(old),

xxlll. That the discriminatory treatment of

^  the authorities Is hereby proved up to this
\

extent mainly that the applicant has been 

promoted on the post of Senior Librarian having 

pay scale of Ss 380-640 (old) vfhere as In similar 

situation the junior persons have been promoted 

on tt̂ e post of Transmission Executive and Floor

^  Manager having pay scale of 5s 425-750 (Old),

^  Thus it Is crystal clear that In case of the

applicant the authorities acted under arbltrsry 

and sil«) with prejudice Intention what ever



decided Is not just and proper and also v&lating 

the mandatfeory provision of Art, 14 and 16 of the 

Cons tltetionof India, The act of Opposite Party 

No, 3 promoting to juniors (Opposite Party No, sS7) 

to also illegal where as the reppesm tatlon of tfce 

applicant dated a ) ,4.1985 was pending to Opposite 

Par^y No, 2, ISms none of the promotion could 

be made on the basis of disputed seniodty list,

xxiv, Th?!t in view of the length of service 

^  respondent no, 6 h?s been appointed in similar

situation after ttie ar licant, and it  has come 

to the knowledge of the applicant that the said 

respondent no, 6 has been promoted ob the post 

of Transmission Executive, His promotidjn order 

may kindly be summoned for perusal before this 

Hon’ ble Tribunal, So far as the concemed of 

promotion on the post of Foor Manager 

Pertaining to respondent no, 7 the said 

respondent no, 3 vide his order dated 

y  13th August, 1986 issued her promotionorder

directing to respondent no, 4 ter make it 

complied, A photostat copy of the direction 

issued by respondent no, 3 dated 13th August,

1986 by which the promotion of respondent no,7 

^  has b en made for tiie post of Sbor Manager is

also annexed herewiiSi as ANKEiiDjtE No. x3- to this 

application,
■x.

1 .

(15)



r\

XXV, That the respondent no, 4 in compliance

of the order dated I3th August, 1986 Issued by 

respojgdent no, 3, Issued a promotion order to 

respondent no, 7 fbr the post of Floor Manager 

In the alleged pay scale of Ss 425-750 (old) v/hlch 

is also discriminatory aftejr ignoring the rightful 

claim of tne apollcant. The said respondent no ,4  

after makimg the compliance of the order of responde. 

nt no. 3, promoted the respondent no. 7 aid ^ o  

informed to the respondent no, 3, A photostat 

copy of the promotion orcier issued by respsndent 

no, 4 to respondent no. 7 dated 25th August, 1986 

is also annexed herewiih as Mo.i4tp this

application,

XXvl. That by virtue of promotion order

which vas released in favour of the respondent 

no. 7 by respondent no, 3&4 as a controller 

being the Head of the State Capital Station acted 

accordigly. Thus it is crystal clear that the 

services of applicant and respondent no,6$7 are 

in dmilar situation witiiin the control of said 

respondent no, 3,

on
xxvii. That the applic&nt/dated 20, 4 ,1985  made 

^n application for determination of seniority 

, before the respondent no, 2 was pending

without any decision or disposal. Ultimately 

applicant came to know that a bunch of cases 

of transmission executive working In A n  India 

Badio and Door Darshan Kendras have been decided

(16)



by Hon'ble Hfentral Administrative Tribunal of 

Its Jabalpur Bench vide case no. TA/i04 of 1986 

In the said case the Transmission - Executive 

working In All India Radio and Door Darshan 

Kendras preferred their cases fbr obfeilnlng 

entire seniority and pronotion according to 

length of thd.r services. The Hon'ble Bencn 

of Central Adinlnlstratlve Tribunal, Jaoalpur 

decided the mitter in favour of the alleged 

applicants and adhoc services rendered by the 

Tro-tBalsslon ^^xecutlves have been credited.

The alleged Transmission Executive havegot 

their respective seniority according to length 

-- of their services. The Hon'ble bench of Co*»al 

Trlbuaal, Jabalpur also directed to the authori­

ties to consider their prDmotlons from the date

 ̂ of tbel r entitlement,

xxvlil. That In view of the decision as

already alleged by Hon'ble Central Admlnls- 

" 'y  tratlve Tribunal, Jabalpur Bench, vide an

order dated 28th August, 1987 1±ie respondent 

no, 2 has Issued the promotion order to 117 

Transmission Executives for ttoe post of 

Programme Executlvea The promotl8)n order 

in view of tne judgment given by the Hon'ble 

tribunal were made with retrospective effect

I .e . from 18,4,1983, I t  would not out of place 

to mention fbr the kind notice of this Hon'bl)e

(17)
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Trl'bunal tbat the pespondoit no, 6 namely 

Sri H.c.Sanxml has also been promoted on 

the post of Srogpamme Executive by giving 

■toe betE fit of his adhoc services rendered 

on i^e post of Transmission Bxecutlve, Thus 

the observation made by the respondent no, 3 In 

view of Annexure No, 3 of this application does 

not stand and sustainable in the eyes of law 

against the applicant. ^ photostat copy of tne 

order dated 28th August, 1087 Issued by 

respondait no. 2 making promotion of 117 trans­

mission Executives for the post of Programme 

Executive is also annexed herewith as 

ACT!̂ EXUHE No. to this applicatl3in.

r

xxir. That ttoe applicant by aggrieving the 

promotion of Juniors i .e . respondent no, 6&7 

preferred her reminder datee IB.9.1987 and 

invited the kind attention of respondent no.2 

withesDfs request that her matter of seniority 

be decided tn view of pending r epresQitatlon 

dated 20.4.1985. A photostat copy of the 

reminder dated 18.9.19=^>7 is also annexedhere- 

wlth as AMEXPRS No. 16 to this application.

X X X .  That the applicant in her detail

reminder dated 18.9.1987 (Annexure No, 16) 

specifically disclosed all the legal and factual 

position by narrating the prom-otlon of respondent
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(IS )

no, 6&7 and the baseless obsepvatons made by 

respondent no, 3 dated 14th October, 1981 

(AnnesureNo. 3) also explained by narrating 

the legal position in view of decision already 

taken by Hon*ble Central Administrative Tribunal 

of Its Jabalpur Bench in case no. TA/104 of 1986, 

but ttie said respondent no4 2 took no response 

and the matter of inter-se-seniority of the 

applicant was pending. While §he Is legally 

entitled to obtain her seniority from the date 

of joining on Idie serial no, 4 in the seniority 

list dated 1.7.1881.

T

N,

xxxi. That ttie Instant case of the applicant 

for whidi this appllcat on is being preferred 

before this Hon’ ble tribunal is that the applicant 

has been deprived deliberately for her 

seniority according to length of service and the 

authorities also time to time made wrong 

decisions which resulted that the applicant 

has been ignored for hep rightful claim of 

promotion in line. The repealed request, represen. 

tation pr-ferred by the applicant has not been 

considered by the respon-ient no, 2&3, Ultimately 

in discriminatory treatsaent also in similar 

sliiuation the promotion of respondent no ,6&7 

have been made for the post of Transmission 

Executive and Floor Manager respectively.

The legal, position also have been made 

clear by virtue of decisions given by Hon’ble 

^-'^Administrative Tribunal of Its Jabalpur Bath 

In similar situation and 117 Transmission



§
(29)

Executives have beeapromoted on ttie post of 

Programme Executive with retrospective effect

I .e . 18,4,1983 by addadlog their adhoc services 

for the purposes of senioHty, The appllcant&s 

case also stands on the same footing and She Is 

entitled for hep seniority prior to respondent 

no, 6&7 along wlxh promotion and other service 

benefits, .

xxxll. That the matter of seniority and promotion 

has been decided time to time by Hoftble 

Supreme Court of India and this Hon’ ble 

Tribunal also In which the Incumbents have 

provfibfied the benefit of all services what ever 

they rendered adhocly. Thus In these 

guidelines the apjillcant Is also entitled 

for her seniority from tiie date of joining 

by adding the entire length of service l ,e , 

from I60IO.1974  , and consequently she Is 

furttier entitled fbr promotion prior than the 

promotion of respondent no. 6&7 are too 

junior? than to applicant In the service, 

with retrospective effect.

f t

xxxlll. That t^e humble applicant after aggrisvln? 

about her seniority matter preferred an application 

to the Hon’ ble Central Administrative Tribunal 

of Its cffircult bench Lucknow which was registered 

as O.A, No 13 of 1983 (L ), TEils Hon’ ble court 

was pleased and rejected the matter of seniority

by treating the matter as time barred. While the
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representation of tb petitioner was pending for 

decision "before Opposit'^  ̂ Party No. 2 as said in 

the application preferred already. The said pending 

representation of the applicant now therefore 

had been rejected by Opposite Party No, 2 on dated 

4,11,1988 which was c&iranunicated to applicant 

by Opposite Party Ho. 3 on dated 24,11,1988, A 

photostat copy of order dated 2,5,1988 passed 

by tf?Hs Hon'ble court rejecting the 0,A , No. 13 

J  of 1988 (L) is filed herewith as Anne:?ure No«l7

to this application.

(21)

xxxiv. That ttie humble applicant on the basis 

of order of this Hon’ ble tribunal dated 2 ,5 ,88 

further made a reminder to Opposite Party Ifc, 2 

making request that her representation dt. 20,4,85 

may be "’ecided. The photostat copy of the reminder 

dated 11,88,1988 is annexed herewith as 

ANNEXDK5 No. 18 to this application,

^  XXXV, That while the question of applicant's

seniority was pending before Opposite Party No,2 

ultlmat€y the Opposite Party No, 3 vide his 

order dated 5,9.1988 promoted to applicant 

on the post of Transmi ’slon Executive on revised 

pay scale of Bs 1400-2600, It  Is further stated that 

the applicant has submitted his joining report 

on ppoaoted post on dated 7.9.1988 under protest 

subject to decision of Seniority Matter pending 

before OpDOsite Party No. 2, A photostat copy

promotion order dated 5,9.1988 is filed herewith 

as MNBXaHB: No. 19 to this application.
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xxxvl. That ttie peadlag representation/appeal

of the appllcanii has been rejecte d by Opposite 

Party 2 vide his order dated 4,11,1988 •which

v/ag communicated to the petitioner by Opposite 

Party No, 3 vide his letter dated 24,11,1988,

I t  Is a'so stat'=d that the said Opposite Party 

No. 2 did not consider the matter of seniority 

according to law and is now of non speaking order 

the pending matter of ttie applicant has been 

rejected. I t  has alearly stated by Oppodte 

Party No. S and3 that the count!noons adhoc 

services rendered by ttie applicant can not be taken 

In account of her seniority. This vlevi of the 

authorities Is vholly bad and Illegal against the 

Principle of natural justice and violating many 

decisions of Hon'ble Supreme Court and Hon'ble 

tribunal, A photostat copy of the Impugned 

Order of rejection of pending appeal/representatloq 

Is also filed herewith as ANNEjgjRE No..20 to tbls 

application.

7- RIILIKF SOUGHT:-

In view of the facts mentioned In 

paras above, the applicant prays for the 

following reliefs;-

This Hon'ble tribunal may be pleased 

to grant the following reliefs;

(22)

(A) To quash the Impugned order dated

3 ,12 ,1981  (Annexurp No. 11) and 

dated 24.11,1988 (Annexure N o .20) 

by declaring Its null and void.
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(B) To determine the seniority of the

applicant on the '̂ost of Librarian 

w ,e .f, her date of joining I .e .  16.10,74 

and applicant’ s be placed on si, no, 4 

In the said seniority list dated 1.7.81 

(Annexare No, 1) wltti subsequent benefits 

of service along with her promotion on 

the post of Transmission Executive with 

the retrospective effect prior than th  ̂

Orposlte Parties 6&7 In the Interest of
V

justice, on the basis of following 

amor^t other grounds;

(I) Because the applicant Is entitled to

set her seniority with effect from 16,10.74

when She joined on the post of Librarian according 

to length of service,

(II) Because the applicant Is entitled to

place her name In the combined seniority list

^  on serial no, 4 above than the respondents no,

6&7.

(III) Because in all respect the applicant 

is senior than respondent no, 6 & 7 due to 

reason that the applicant had submitted her joining

CT~* report m  16 .10.1974 where as the respondent no,6&7

'\ joined Initially In thedepartznent on 2,6.1975

and 25 .11 ,19?5 respectively In similar cadre.

(Iv) Because the genuine request of the
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applicant has doi: been considered by respondeat 

no, 3 Insplte of repeated request.

(v) Because tbe reason assignegd by 

Respondent no. 3 In Annexure No, 3 is not tenable 

in the eyes of law,

(vi) Because the applicant thuDugh her 

repeated requests clarified the legal and 

factual position which has not been considered

j by the respondent no. 3 in deterrining the correct

seniority according to length of service,

(vii) Because the respondent nc5>, 3&4 always

acted in discriminatory treatment after ignoring 

the applicant which is violative of Art. 14 and

" 16 of the Constitution of India.

(viil) Because the determining the seniority

of the applicant every service rule, principle 

'Y ' of natural justice utterly violated by respondent

no. ? & 3.

(ix) Because the matter of the apniicant

has been decided in negative sence i .e . noj: 

a speaking order hence not apriicable in the 

-d eyes of law.

(24)

^ ' (x) Because the pending re-preseatation

(\r of the arnlicant dated 20.4,1985 (Annexur^



before respondent no. 2 has hlso illegaly decided 

by a non speeking order (Annexure No. 20).

(xl) Because the respondent no, 2 , 3&4 in

colourable exercise of power acted in discri­

minate py treatment and in arbitrary manner 

promoting the respondent no, 6 & 7 and ignoring 

the applicant which is bad in law.

(xii) Because in similar situation too

-j juniors ( i .e . respondent no, 6 & 7 ) have

been promoted on upper post and algo in upper 

pay scale prior than applicant which is bad 

and discriminatory in violation of Art, 14 of 

the Constitution of India,

(xiii) Because the work and conduct of the 

applicant always rendered meritozlous services 

have not been considered by respondent no, 2 &  3 

in determination of seniority.

(xiv) Because in similar situation the 

matter of Transmi?slon Executive have been 

decided by Hon’ ble Central Administrative 

Tribunal of its Jabalpur toeach vide case no,

TA 104/1986 and even ad toe services have been 

credited in favaiir of the applicant in alleged 

matter. The entire matter of aprliuant subject 

to this case is also on same footing but none 

of the authorities have considered her case 

Inspite of repeated request and rejected the 

same in illegal manner.
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(26)
(xv) ffiecause the respondent ng. 5 with 

retrospective effect has Itrtiier been pro-oted 

on the post of Programme Bxecative after 

providing benefit of his adhoc services rendered 

In the department. The applicant's case is 

also based on similar footing. Thus she is 

entitled for all benefits of promotion under 

r=̂ spcn3ents no. 2 & 3 with retrospective effect 

after deciding the seniority matter in law„

(xvi) Because the respondent no. 3 time to 

time when promotion of applicant was due, acted 

under maiafide and prG^udice Intention and the 

apvlicant's benefit of promotion and sdority 

has been denied deliberately against law, for 

which she w^s entitled wltti retrospective effect 

w, e, f, the date of juniors have been promoted.

(xvii) Because the applicant repeatedly 

invited the kind attention of respondent no.

V' 2 after rel-cerating her grievance bu L not decided

her case according to law,

(xvlll) Because in view of the decision givoi 

by Hon’ ble Genural Admlnistreitive Tribunal of 

its Jabalpur Bench in case no, TAoi4 of 1986 

the respondent no. 5 as provided the baiefit 

^  of her adhoc services what ever he had rendered
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on the post of Transmission Executive adhocly.

Thus the contenulon of respondent no.2<S3 vide 

(AnneKupe No.aas)ls not tenable and the applicant 

cannot be suffered adversely ftor that views.

As such the applicant has a legal right for 

promotbn and detennlnatlon of her seniority 

w .e .f , the date of joining I.e . 16.10,1974,

(xlx) Because the matter of seniority and 

promotion has been decided In many important 

cases by Hon’ ble Suprt^me Court and Ho6‘ ble 

High Courts and the same guide line has been 

laid down that the Incumbent is enuitled to 

get seniority on the basis of length of service, 

T̂ :3US the applicant deserves to be allowed as 

prayed.

(27)

(xx)' Because the matter of seniority and

promotion have its recurring cause of action.

(xxl) Because tiie applicanx: has been dented 

deliberately for olstaining her Inter-se-seniorlty 

according to date of joining which is illegal, 

bad in law as there is no single day break in 

r* applicant’ s services throughout hence her adhoc

service is liable to be Included for the same.

(xxli) Because the pending representation 

/appeal has been decided by Opposite Party 

No, 2 and rejected the same in view of the 

non speaking order dated 24 ,11 ,1988(AnneXo20),
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8„ ORDER IF  PRAr"'D FORj.

Pending final decision on tne application, 

the applicant only seeks the decision of seniority 

on merit but to none,

9- DETAILS OF RSMFDx EXHAUSTED;-

That the applicant declares that she 

has availed all the remedies available to him 

under the relevant service rule, ate.

(28 )

>

I (l) First representation daijed 23,s,81

before responf^ent no. 3 & 4 about 

determlnalfcon of her seniority from 

the date of joining In -which negative 

reply has been made by respofl ent no,3&4 

on dated 14th October, 1981 (Annexure-2&3)
A

(2) Second representation dabed 17th Cctobpr, 

1981 for same relief has been relied by 

respondent no. 3 In view of non speaking 

order vide order dated 20tu October, 1981 

(Annesures 4 «& 7),

(3) 3rd representation dated 22,10,1981 

for seme cause has been replied by

respondant no, 3 (Annexure N o,8&9).

( 4) 4th representation dated 22,11,1981

^  after narrating full legal and factual

position has been replied by respondent 

no, 3 in same manner and rpstricted to 

applicant not to move further under
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malaflde vide order dated 3rd 

December, 1981 (Annexiare Ko.lO&il),

(5 ) 5th Bepresentation in nature of appeal 

to higher authorities i .e . respondent 

no,2 dated 20,4,1986 has been preferred 

by the applicant again after reiterating 

factual and legal position.

r

r -

(6) Last reminder dated 18.9.1987, 11.8.88

to respondent no, 2 after reiterating 

legal and factual position when it has 

come to the knovl edge that the respondats 

6&7 have been promoted -which has been 

decided and rejected vide order dated 

24,11,1988 (Innexure lo , 20) by non 

speaking o rder.

Hence the alternate remedy hasbeen 

exhausted by applicant and then to prefer this 

application before this Hon’ ble tribunal.

10- MATTER Is NOT PMDXWG W .m  M Y  O'ffiER 
COURT ETC.

The anplicant declares that the matter

regarding the relief sought in the application

is not pending before any other court of law or

has been rej^^cted by any court of la^ or proper

autho rity.

11- DETAILS OF INDEX

The index in duplicate with details of 

documents be relied upon as enclosed;



12- LItiT CP MCLOSURFS;-

Memo of application along wltn annexures

Postal order of Ss 50/- no,

dated.

(30)

/

t

13- PARTICULARS OF POSTAL ORDER*. 

Posfel order NO. for Bs50/-

VERLFECATEOH 

I ,  Manju Lata aged about 37 years 

W/0 B.D.Tevarl, vrojfelng as Transmission Executive 

All India Radio, Vldhan Sabha Mai^, Lucknow resident 

of A /1119/ 1  ̂ Indira Naear Colony do hereby serlfy 

that the contats of paras 1 to 13 of this application 

are true to ny personal knowledge and bellef^^ and 

that I have no suppressed any material facts.

■7
f

Place:Lucknow

Dated: U
'P

Signature of aprlican

(R,B.Pandey) 
Ad\«5cate, 

Counsel for the applicant 
618-Jawahajr Bhav;an ,Lucknow,
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHAB 
CIRCUIT BENCH AT LUCKNOW

O.A. Registration No. .............................  of i9te(L) f p r

TIRP. Mn
Smt. Manju Lata Vs Union of India and ................

Mo. 1 (3) 66«0
Sated 22.7«66

I art H.Co Saacal ^0^ Sst SanKal hereby appointed a o j t i ^  

B^ojiitlve at too o.e.f. 11.7,66 (SoHc) imtil further ©xdopo ia a

tejttporery capaolty ao aa initial pay ooale Bso JSO^VplMS allcisano^

, ladmiaaible wader rules in the eoale of fieoa30.5=.160-KB-200.BB^25p£B.10=.

300.

Sd/- IlLBOIBLE 
SI&TIOH DIRBCTOa
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IN THE ffiNTR^ ADMINISTRATIVE TRIBU
CIRCUIT BENCH AT LUCKNOW 

O.A, R e g m r a tlo n  NO. ............... .. i9 8 9 (L )

S»it. Manju Lata  Vs Union o f In d ia and o t S s “

C o v e r r j M n t  o f  I n d l »3 
i p .1 I n d i a  R a d i o  y I i u o k n o v

No, LK£W(4)/pL-s(Progo>

, . m e m o r a n d u m

n a l , allahab
i

? 1989(L) 

ANNE^URE N O ..J{'

Dated tha

2^

' ' R e f p r e n o ©  h e r  a p p l i c a t i o n  d a t e d  17- 30-81 S n t t .  M a n j u  L a t a ,  
U p r ^ a n  a t  t h i s  S t a t i o n  l a  h e r e l ^ y  i n f o r m e d  t h a t  h e r  r e f a r e s e n t a t i o n  
h a s  b e e n  d u l y  o o n s i d e r e d  a n d  i t  h a s  n o t  b e e n  f o u n d  p o s s i b l e  t o  r e g u l a r i s e  
h e r  s e r v i c e s  a s  L i b r a r i a n  p r i o r  t o  29- i p - 76o  I

Snt. Manju Lata, Librarian Is also advised that ibhe should not 
raise un-nwessary quarries which are not related to her | case* It was 
lor the Administration to see whether 5hri H*C.Sanwal possessed the 
requisite qualifications of Librarian before he was appointed as 
librarian. She is further informed that Jtteads of the Of|lces of All 
India Radio are the appointing authority In case of Librarian and no 
reference la needed for any of the office to refer the recruitment case ‘ 
of Librarian to the State Capital Station* Thus the que^lon of her 
considering on regular basis either at All India Radio, Kanpur or at 
Doorda^han Kendra, Lucknow does not arlseo

(A.A«TTanfee) 
Station Director

Q oCT 19 8 i

Smt, Manju Lata «
Librarian,
iXl India Radio,
Lucknow
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V  IT*” !“ «»■>
^  SavaF ?  g«Tf w  jnrrt

r
.r

1

• ’I-!'- &!■-■ '■

« • •2 .

> {?*.... i.,., **&_'..



}
A ,

IlSil

^  5t (JPrt-m-f 

^  rNTT-Ba 1, , . . -  ° iTiVi„ ---

- r   ̂; r c ' ^ «

i?h - .5-^ _

r  " ’^  "■ 4  r .'™ '^
■̂iar iff ft . .  «r ®5 ?n^ ^

a-VB C!^ g y

s

r
\ '  ‘̂ •̂■*0 .760
' Walofe,er.t ,

| t ^  % * g w  ot Stomj^ * *  T ^  t

f '® ® R i « T ^  ^  ^  ^  ^  ^  °N > ?

; ‘ »“X T ' - ^
J ;

................ ..

:, 2 | 1 |; HI I!■ ■ ; r- J.. lOVli Si'.I ;
•V . -, !V .

‘ -; ■: ■' I

-■ -f'‘ fe;| I H

.. V, A . '--'̂ r̂-'-y'-M̂ '̂̂



\

A-

1

A

- 3

3T,r, I  a j T i w ’ jf an-.*- ,  v  x  
‘*Saj67-«r - ji3i jg^j ^ ^  ab

ic;Tr^ W r  (or-7 \ V

m c o A ,^ l 'l l  r r L ' ^ ' n ”^ ” ’*® *’^ '^  muiB on to

»»«v«ocd on tie 25tu *«, t > s ^ u j

tte 5„3.198T < io l ^ °! ' P“^a»e»oo of

^ “®° “ ® "eSfljAtaeat fiuleot^vlrt

L T " °  «uinri° ““ «*«
«*-->« noTEoos ^ ,1 1  o^s Of ttao asid ju<lg«»ont„

° °et fpoffl 18,4.1983, ths d«t P«ootod vxtt

.......... ^

: *t  ^  'l^

iiTOrsHr.fr b^

^  > ^ ^ 9 3  nr m i ,  t

, 8 ifT sft 2 ^  '< »= f- r «r h ^  a 1  '’ ^ ’nnt?=r

^  JjRft gy t«=nis i8.i^fl>, ,*. ^  ̂ '*5 ‘nr « r t ^  ti,-,-

f ^ ^ ^ s k - M ,  .T^t^rtT «r ev  ̂ '

”p ®  % »# a iA  argn -;■ ■»Tsr
n  * ' r , " „ ‘“r ^ „ - ^ > . ^ . «

3T«f t w i f  -,i,K;« , e ,  , .
tas^ h=^ ^  s li

, i ^  ^UTmrafi- « « „  ^

‘ M^-fS'^r IJ8, CTrr e r ^ ^  1

* %- «m w TT^  t t ”  *
" t® " * " — , c ' c r "

m■iv-i.

■ii
>ii

If

m '

R

m

'-'i .i-i


